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CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH
CALCUTTA

M. A.No. 52 of 98

Presenf. : Hon'ble Mr. D, Purkayastha, Judicial Menmber

Hon'ble Mr, B.P. Singh, Administrative Me‘mbe{r

P. SRINIVAS RAO & ANR,
vs ~

UNION OF INDIA AND ORS.

For the gpplicent s Mr, T,K, Biswas, counsel
For the respondents : Ms. B, Ray, counsel

Heard on 3_14,01,59 Order on 3:14,01.99
ORDER

Heard 1d. counsel of both the parties. On the prayer
of 1ld. cetﬁ\.sel Mr, Biswas the gpplication is allowed t('b be ‘withdrawn,
Ms. Ray is éresent on behalf of the respondents, Accoeidingly
the applic.jticm:iﬁ disgposed éf wit:h}a' libefty to file & fresh

application if they-think fit-and proper.

2. No order is passed as to costs.
( BeP. SINGH) =~ - . ( D. PURKAYASTHA )
MEVMBER (A) e | MEMBER (J)
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